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ASSAM ACT NO. XIV OF 2013
(Received the assent of the Governor on 20th May, 2013)
THE DIBRUGARH UNIVERSITY (AMENDMENT) ACT, 2013
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AN
ACTS

further to amend the Diugah University Act,1 965,

' Premyle ‘ .- Whereas it i éxpodxm further:to amend the DirugahUniversity ~ Assam Act -~
L : -+ Act,1965, hereinafier. ufnmdmuthnmipalAct, in'the  No. VII
manner herein after appemng, : of 1965

!

It is hmbymacted in the Sndy-four&l Year of tbe Republic
of India, 8s folluws -

Short title, 1. (1) This Act may be called: ﬂxeDhlghUmvasuy (Amdmem)
extent and ~ Act, 2013,
commgricement

2n shiall havaﬁieﬁke €xtent ag the princxpal Acn

(3) 1t shall-come into force at once.
Insertion of sl 1
new section -
30A G Y
“Pension and :!OA. ay The pelmanent employees of the- Umvmrsity. both
Family Pension

teaching and non , who hiave entéred Ssexvice: before
1-2-2005 shall beé eh.gibl.e for pension on their reurement From the
service of the Umvmﬁ’ ity, with effect from l“ day ofA_pnl 2013:

Promded that thé employees of the Umversuty who enteﬂed

:llel:wce befote 1-2-2005 and who have :etxred or expired before.
coming into force.of this Act shall be, entitled to receive pension or

o famﬂ ' 'pensmn, as tlw cas¢ tiay bn. under the provimSps*of thi’s-,

. Provided further that those. employees ofthe University who
have emctéd service on or after l~2~2005 shall.be covered under
~ the New Pension Scheme introduced by the State Government.

- (@) The University shall regulate the matter ‘regapding
‘ mplemenwhon and payment of pensmn atidk famxly pebaxon to
b empioyees by suchy .Au‘lhonty of the University asl may be
:‘demminédbythc%iwn?aity Fids BawesaR

Provxded that granhng and eli ‘_'.‘,' ity of: pension shal.l be
guided by the Assam Services (Pension) ﬁ,ukes, 1969;
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" "(3)-Pension undeér this section shall include Superannuation
«  pension: acad Famlly pension only and does not mclude gratuity.”
Insertion of 3. Inthe prii al Act, after’ section 41, the following new section

gt 41Ashailhe'_. eited, pamely:- »
“Umvetszty to 41A. (1) The University shall establish. and mamtam the teaching
mm el atid < non-waching S&Bﬂ' ratio at 1:1.5 progwsswely In order to
teaching and - estabhsh this taachmg and non-teaching staff ratio the University
mﬁgx}oxmg shall nm ‘appoint any non-teaching employee afresh against
: : ioned . -vacant. pusb and also shall ‘not initiate for
re—employment of any retmed persons upon -their. retirement -

aking pnor approval of the State Government.

() The Univ_ersity-shx}l' not take any decision or adopt any new
rule or s¢heme which may involve firther outflow of fund from
the Staﬁe Exchequer.”

MOHD. ABDUL HAQUE,
Commissioner and Secretary to the Government of Assam,
Legislative Department:

GUWAHATI :Printed and Published by the Deputy Director (P&S), Directorate of Ptg. & Sty.,
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